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(Amendment) Bill

[Shri B. R. Shukla]

Last year, this House passed an
amendment to the Constitution insert-
ing article 31C which says that if in a
law itself it is declared by Parliament
that that law is enacted for giving
effect to the Directive Principles of
State PO]ICE contained in article 39(b)
and (c), that is, to break up mono-
poly or concentration of wealth, then
the validity of such law cannot be
questioned in a court of law. So, in
order to put this measure on a sound
constitutional footing, I have put in
this amendment that it should be de-
clared in this very law that it is being
enacted in order to give effect to the
provisions of article 39(b) and (c)
of the Constitution.

SHRI YESHWANTRAO CHAVAN:
1 know that the hon, Member is very
well intentioned in this matter and he
has tried to help us to ensure the con-
stitutionality of this measure in case it
is raised in the Supreme Court etc.
But 1 can assure him that we have con-
sidered this question very carefully.

In this Bill what we are really doing
is that we are adding a new cha to
the Income-tax Act, the Wealth Tax
Act etc. It is fundamentally designed to
prevent tax evasion and under-valua-
tion of properties. Really speaking, it is
not therefore, necessary to have the
declaration which he thinks is neces-
sary. I can assure him that it will be
rather very superficial and li
if we start making such declarations.
If we make that kind of declaration
here, it will be a matter of ridicule. I
do not think, therefore, that it is neces-
sary to have it

SHRI B. R. SHUKLA: I am not
quite convinced, but certainly in view
of the considered opinion which the
Finance Minister has formed about the
future course of litigation, I am not
pressing my amendment,

MR. SPEAKER: Has the hon. Mem-
ber leave of the House to withdraw
his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 6 was, by leave,
withdrawn.
MR. SPEAKER: The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”
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The motion was adopted,

Clause 1, the Enacting Formula
and the Title were agdded to
the Bill.

SHRI YESHWANTRAO CHAVAN:
I beg to move:

“That the Bill, as reported by the
Select Committee, be passed.’
MR, SPEAKER: The question is:
“That the Bill, as reported by the

Select Committee, be passed.’

The motion was adopted,

12.58 hms.

PUNJAB NEW CAPITAL (PERI-
PHERY) CONTROL (CHANDI-
GARH AMENDMENT) BILL

MR. SPEAKER: Now, there is a
very small and innocent Bill, namel
the Punjab New Capital (Peri‘g:e:ly
Control (Chandigarh = Amendment)
Bill. If hon. Members could finish it
without much discussion, then we may
pass it before lunch.

AN HON. MEMBER: Let us have it
after lunch.

MR, SPEAKER: Then, the hon,
Minister may move the motion.
THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND
HOUSING (PROF. D. P. CHATTO-
PADHYAYA) : I beg to move :

“That the Bill further to amend
the Punjab New Capital (Peri-
hery) Control Act, 1952, as in
orce in the Union territory of
Chandigarh, be taken into consi-
deration.”

This is a very small piece of legisla-
tion, The Punjab New Capital (Peri-
phery) Control Act was enacted with a
view to see that unauthorised structures
did not come up around the city of
around
Chandigarh. But it has been observed
that some shabby-looking structures not
consistent with the aesthetic  and
elegant point of view with which the
city was built up are coming up.

13 hrs.
It is primarily to prevent this sort of

unauthorised structures that this Bill
has been brought before the House.
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{Mathurapur): Are the ing to be
demolished? % B

PROF, D. P, CHATTOPADH-
YAYA: Yes, but legal authority is
nngessary for the purpose. Hence this

As pointed out by the Punjab High
Court, there is a doubt whether
Deputy Commissioner can exercise the
power of demolition etc. We want to
get over the difficulty by providing for
rules for the purpose.

There are some ancillary provisions
also. It js to achieve these things that
the Bill has been brought before the
House. I move,

MR, SPEAKER: Motion moved:

“That the Bill further to amend
the Punjab New Capital (Peri-
phery) Control Act, 1952, as in
force in the Union territory of
Chandigarh, be taken into consi-
deration.”
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13.02 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Four Minutes past
Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, just now I have
received a telegram from Calcutta
which says that two trade union
leaders were invited to meet the Labour
Minister in the Writers Building and
within the Writers Building they were
manhandled by a set of people...
(Interruption)

MR. DEPUTY-SPEAKER:
please.

Order
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SHRI JYOTIRMOY BOSU: ...
instigated by the Congress. Inside the
Government Secretariat this is happen-
ing... (Interruption)

MR. DEPUTY-SPEAKER: Order
please

SHRI JYOTIRMOY BOSU: When
they come to attend a meeting they
have been beaten up. (Interruption)
It is a very serious matter.

Then, we do not know what hap-
pened to the Bombay strike. Two full
days have gone. Yesterday, there was a
Bombay bundh. (Interruption)

MR, DEPUTY-SPEAKER: Order
Please. Please sit down.

SHRI JYOTIRMOY BOSU: will
you kindly ask the Minister to make a
statement? (Interrupfion)

Shall 1 lay it on the Table of the
House so that you can examine it?

MR. DEPUTY-SPEAKER: Order,
order. It is a matter of law and order
in the State, How does it come in here,
now? Shri Vidyalankar.

14.50 hra.

PUNJAB NEW CAPITAL (PERI-
PHERY) CONTROL (CHANDIGARH
AMENDMENT) BILL—Contd,

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): I was saying that
I would have agreed even if the law
was made more stringent if I was
assured that ip its execution difficulties
will not arise, Those who have experi-
ence of the execution of this law know
the actual difficulties. I want to bring
before the House those difficulties so
that the Government might see that
those difficulties should not arise.

This law is mostly concerned with
the rural people because it operates in
ten miles of area surrounding the city
boundaries of Chandigarh. Inhabitants
are mostly poor people and oustees.
Their lands have been acquired; in
some cases lands have been acquired
only partially or they are about to be
acquired and they are facing wuncer-
tainty, and cannot decide what kind of
building they should erect. In most
cases, when houses are acquired, por-
tions of the lands still remain with
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them. For-their living th want to
build something. Tl:fey le:yave to pass
through so many procedural difficulties,
The problem mostly concerns the ous-
tees. They either encroach on Govemn-
ment land or erect all sorts of struc-
tures, That is why slums are coming
up. About 10,000 families are houseless
because we have not provided anythin
for these oustees, or for industri
labourers or the ‘ietty shopkeepers or
pedlars or even the sweepers who are
working in the city. For the
sections, we have not provided housing
in the whole Chandigarh plan and the
result is that all sorts of buildings and
huts and structures are coming up, in
a haphazard way,

First the origin of the problem
should be tackled. Then only we can
enforce the law properly. The diffi-
culty becomes acute because in the
whole of India Chandigarh is the only
city where no rent restriction Act ap-
plies. That creates difficulty for poorer
sections of people as they could not
afford to hire accommodation on rent.
They have to live somewhere and open
sites are converted into living sites and
all sorts of hutments are erected and
slums appear all round.

It is provided in the law that if an
application is made and within three
months a reply was not recovered auto-
matically it is assumed that the appli-
cation is granted. In many cases the
Government fails to give orders within
that prescribed period. The result is
that these unauthorised structures are
built up.

One more reason is. Under section
15(b) exemption is given for places of
worship, Under that guise many struc-
tures arise, The law should be imple-
mented with a certain amount of under-
standing,

MR. DEPUTY-SPEAKER: You
are speaking on the original Act, not
on the amending Bill.

SHRI AMARNATH VIDYALAN-
KAR : The D Commissioners are
being given wide powers and it is not
only for agricultural purposes. They
may prescribe in the rules even im-
possible conditions.

In this Act, one more thing is not
clear to me. Power is given to the De-
puty Commissioner to receive the ap-
plication. When the original Act was
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passed, Chandigarh formed part of
Punjab. Now, the Deputy Commissioner
of Chandigarh has jurisdiction only
within the Chandigarh territory. This
law is applicable for an area 10 miles
around Chandigarh. Now, which De-
puty Commissioner will receive the ap-
plications is not clear to me. It is not
clear whether a Deputy Commissioner
in Punjab area or Haryana also will
have jurisdiction jn this case to receive
and decide applications. Who will con-
trol the whole plan? Something ought to
be done with regard to this ambiguity.

1 have another suggestion. The vil-
lage houses in the urban areas should
not be disturbed. Already there are
nearly 10,000 homeless families in
Chandigarh area. If the existing village
houses were destroyed to construct new

types of houses, the housmgrhproblem
will become more acute erefore,
this law should be enforced in a man-
ner that most of the rural houses were
not destroyed. They may be remodell-
ed if necessary but they should not be
destroyed. In the Chandigarh lan,
some kind of plan for urban villages
should be incorporated. After all, the
plan that was made so many years a
1s not so sacrosant. According to the
needs of the time, changes can be
So, I suggest that a plan for urban vil-
lagcs should be incorporated in this. If
it is done, so many difficulties would
be overcome.
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MR. DEPUTY-SPEAKER: That is
a different question.
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MR. DEPUTY-SPEAKER: 1 say
that has nothing to do with the Bill.
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MR, DEPUTY-SPEAKER: This is
irrelevant. It has nothing to do with
the Bill. If you have nothing more to
say on this Bill, I will call another
Member. This has nothing to do with
the Bill.

sft w fag W ;. ag ATwET TAAT
Feir g fr. ..

MR. DEPUTY-SPEAKER: It is
important, But it has nothing to do
with the Bill. It should be referred to
at the appropriate time when the op-
portunity arises, .
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MR, DEPUTY-SPEAKER: Those

rules will be made and laid on the
Table of the House.

SHRI . MUKHTIAR SINGH
thﬂlALIK I am quite relevant about
is

MR. DEPUTY-SPEAKER: What 1
mean is that those rules will be made
and placed on the Table of the House.
You will come to know of them.

ot wferat fag wf® @ These

powers are delegated to the Govemn-
ment,
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MR. DEPUTY-SPEAKER : He is
meeting hig arguments. It is perfectly
legitimate,
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“It is shared by the Central Gov-

emnment, the Haryana Government
and the Punjab Government."
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* wgi fe orard & qatfas wrives ok
g guFIfed 3 1w WO FE
at T W aF g7 WEITg A v
FOr ¥ fag darc g ggam afi g fw
g7 ST ¥ A ¥ W e W@ar
aoAt @ g

T R F WG W AW WgET
w9 w€ fw qg g orqax faw &
g mE S w1 ¥ s few
w @t fow o arft ot s T E
IZ FOX FEWA AT R AW H)
sfewrw & aarfas 1 dfes e &

-
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[#fr sfermiz fag wfas)

FY ATY FRAAT T4, ITF Frd @
Ffewrw Mt o< g ag @ faw &
fedmr &< & ardfi ey giisa ¥ ae ¥
9qT W AT |

T oew & "rg ¥ afEc # o)
I w1 A g fr P awe
w faw Srarme 7

oY @M WY JoreAE waRw,
¥l A e o) Aferare fag ¥ aga
& arg wr ) qfed ofen § S 99
afear strar § 9a ® dfeewm  feew
A0 Fifeeguair ¥ sme @1 Feareat
# m o, wraw o wY q@v A TR
& 2gral A #ar giwq § A qT I
% frawa g wgdt seAwag g e
FiT ¥ fedt sfawre a srwerew fFm
g WA fed) sfaw #1? Sém
&, A= ¥, e ¥ qr qfemrr &
WH 403 varer wrw AT F A &,
70 Trx ofearer & and § W anfw
I® TE FERTATF HGE 1 wwoE
¥ warfas o dotw & fedt Ffmer
T ATATES FT @ & |

0 A A1 ¢ 98 9g fv o= STig
UREH T 4 3T 347 I FTCF (W
HIAT QT 47, UF  IGF I FT a9 g1
qr\ ag IgA og Av frx faw feam
] A F) A>T qr wqFT T g
IE FIIAF qgAH XA &Y AT
e TREC dve ¥ qanfaw svor o
SHIT A AT G EIAF axq F et
ool A A AT g afew v
qaraw fagr o1 @ 7@ W) @A FH
fear srgrg S fegema
AT A AT LT F A qFaT §, /Y
N frrgeam w1 w7 3 oA Awfee
wET W FPrATAFATY | qE TF ¢A
wit fm & @y o w9 e
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ardm & g8 w&TR F1 @Y qvET TOCH
& T wETR &1 @A ave fed) A%
@ @y amr AN ¢, gt
WY amr fafreer 1 = faew w1
feargraar g g gawmgdafeem
fegera & <9 #Y gF s AT
FIEZAY WgLT ATH qAlHA FATE OF
Fare afgw qraar gar gy F
W A sarer A8 FgAT ATgar A fET.
qg AT TEL Fg1 W@gar g fF oA
MW ST FHT 5,000 To THT H AF
g @ YT A1 5 " TG CFT T
fgem d Fwd &

SHRI MADHURYYA HALDAR

(Mathurapur) : Sir, there is no quorum
in the House.

MR. DEPUTY-SPEAKER: The
hon, Member may resume his seat, the-
bell is being rung.

Now, there is quorum; he may con-
tinue his speech.

ot EHTTE YT ¢ F I FT @l 9T
fe arg Qg & oY oeflw AT, o
T @ wE € 39 W qaTEer
R E a1 gy, AT gAT AR A
TAX WM TFHE, AHT OF 4G THIT
AT oA FAT FT ATT & A 300 €T
TR, 400 TF TH HIT 500 TG TF F
feead 2981 A «&f awmarfF o=
aT g gl 9T feaEi @ oWl qF
§ a@ 74 9 IW F 100 TH, 200
Th AT 300 TH IHOX IAGE | WX
fafieex #gs a7 fead @< &g
ez 1w faaar wifee 35 awta
qT EFIT I &1 50 e 9w fHwra
1 faaem fam w1 swa @) @@,
ar qE #r§ g 7@ g

qady AT FRa g fF fad) wfwwe
A g o) g fed) wfawc ¥
TRt TFOF WA AT AT O o)
AT H 1 e gEE F fed) wfawe
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A wer K ag f& g8 ww
@EAN S § A% I9 ZqEEw F
fad WE & FAT FATA H) 9w §
@t s qfemdw w1 fawer 1Y 3 o
g & Srar g o7 femrr @A
7t feed g 9m ) v w1 7Y guar
¥ # A Sgag R AR
e wT grefafnge s sqrEew
tefafrgum &1 @t T 71 gTng
T | Wi e T ame N
grer ferT § ag s ggaaw s
T}, gat @A wE N ow o AR
A g gwr Ak M feen owat
¥ T o ar v e g e
3

IO 73 gu AwwmE i
T TrwenTEWT «HTg H 9w T80
) wwa@ e gEm g, @@
@ A ¥ qarzm wmd ) e
M Tz FAT R AW 7F W) A
T femomm ) 38w @ akoat
am feqr g

It fasw AT wEE AL EY A
w@d & wgar g fr fafmee arex xgt
T2 w2 F AR agt A oA Fer s
q FT Ferzw w7 5 Amfaai & w
A g, wrx FETEF) ¥ gEA L )
qO&0 F1 ofear wr gaT 1 TER
i FTH R @E a0 I @A )
frr & meer $mg qefafreer ¥
58 7 arae & fred w@t & firer
fed § ww ard fr 30 IR
N I W) w7 I g ahaw
N7 FqA B wearaz Ad¥ war
"‘“El I qET QT o qgai- ﬁT‘(I’tI_’
T £, 3Fa) wE @ W) e aw
T Y fear mar &0 €T wr
FTX uemdwa FT E 0 CHT FIX
% fre ot w¥19 a9 frro oar @
Tfearame far=red § I fagaraar
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g )| oEr¥Y FIGE aK A1 qAQ@
aTw & sty AfFw fam t{chrf ii
aft o GRGEE A F AW R
#fT giw g8 arew agi WG SOA AT
T8 & 37 ferre ¥ A fe
o #af gag FEE | TAw W
a1 ga fregm wifgg | W IF

N gy fafrex e @7 o
%T Tgr ¥ g F W TG
T gew agrac &1 S F) U

fafrgwey aga axw §, @ T
§ aga wmaw g T = fEwit
#r ot 2 ) &

gefrad) Aixg @ H ST CF
FHaE ) ¥ ) Afew oA F9
Tt ¥ FPWoR S A w0
71 gAY @) A g fafeet agw
QT AT HT G FT AT ATAAT A | AT
& iy wr daer o) gfafsoee gET
Tfgd | Fx IF  HW TE HAA FY
WER! T T@AT AGTE) TR SIF
g5 =5im@ wig Gana Fr § AFE |
Afrr Ta A1t 7ad F1 A GAAT § AT
T gr wifed

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P, CHATTOPADH-
YAYA): I had already said when I
introduced the Bill that the object of
this Bill was very limited, namely the
prevention of possible erection or re-
erection of structures which were not
permitted under the existing law. It has
been observed during the last few years
that many unauthorised  structures
which were supposed to be ancillary or
subsidiary to agricultural purposes are
being actually erected which are how-
ever structures or constructions remote-
ly related to agriculture. These shabby-
looking structures and haphazard com-
structions are inconsistent with the
architectural design of the city. They
are inelegant and unaesthetic and are
not covered by the purpose. These are



211 Prnjab New

[Prof. D. P, Chattopadhyaya]
quite in contravention of the existing
rules,

I would like 10 emphasise that all
hon, Members who have spoken on the
Bill have directly or indirectly agreed
Wwith me on the "question of the archi-
tectural beauty of the city being im-
portant and said that we should try to
preserve it as far as possible.

The other question which has
raised in_this connection, h\muse b;::
portance 1 do not like to deny, is the
question about what we do for the poor
people. If in the name of verty we
allow this sort of sha by-looking
haphazard constructions to = remain
there, or we objectively encourage them
o come up, then the very purpose for
which the city was lamm«s“1 will be
defcated. For, we
experience of some
India that lack of plan has created a
Emhlem. Here, planning of the city

as created a problem, I think we
should put up with the problems from
the planned city. There are some pro-
visions both of the Central Govemn-
ment and of the State Government for
providing houses to the lower income
group and also to the other poor people.

ow from our
other big cities of

. So those programmes could be uti-
lnsegl in this connection rather than
asking for a relaxation of the provi-
sions of the existing law or opposing
the purpose for which these amend-
ments are brought before the House.

It has been asked why the rules are
not embodied in the Act itself. As al-
ready observed rightly by some hon.
members, the question as a big rather
complex one, So the rules to be framed
under the Act have to be well-consi-
dered and the details of the problem
have to be looked into. One hon.
member has already mentioned that
without going into the details of the pro-
blem, we should not frame rules
cause they must not be inconsistent with
the purpose for which they are framed.
I entirely agree with him. So careful
consideration has to be given to the
framing of the rules under the Act,

It has been observed from past ex-
rience that the powers given to the

eputy Commissioner were in some
respecls found inconsistent with the
interests of the ple. The Punjab

High Court has in a ruling said that
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he was given more power than he
ought to have been, or rather the man-
ner he exercised the power is not justi-
fiable. That is why we have tried to
introduce a slight amendment in the
Bill. We do not like to increase the
powers of the Dy. Commissioner;
rather we want to see that he exercises
the existing powers under certain rules,
and in framing those rules, we want to
see that the poorer and other sections
of the people are adequately protected.

So the interests of the poor people
have been kept in mind and consider-
ing all these things, the Bill deserves
the support of the House from all
quarters. | commend the Bill.

ot waqe wqr o S Wer W
% W) saaarreee fafeen A R
fe  fafeen w1 o7 fgear 9% agt o
fe =€ gw €z WY 37 ¥ IaaeoE
Tt s g€ g1 W uftar s
qW| G AAT AT CW FIT qF AGT SAT
IAWY I 2

SHRI AMARNATH VIDYALAN-
KAR: We want an assurance that in

the execution of the law, the needs and
conveniences of the rural people will

be properly considered, That is very
essential.
PROF. D. P. CHATTOPADH-

YAYA: That is precisely what I have
said. In framing rules, we will look
into those things,

SHRI AMARNATH VIDYALAN-
KAR: Not only in framing rules, but
in the execution of the law and the
rules.

MR. DEPUTY-SPEAKER:
question js:

“That the Bill further to amend

The

the Punjab New Capital (Peri-
phery) Control Act, 1952, as in
force in the Union territory of

Chandigarh, be taken into consi-
deration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: There
are no amendments. The question is:

“That clauses 2 to 5, clause 1, the
Enacting Formula and the Title
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stand part of the Bill."
The motion was adopted,

Clauses 2 to 5, clause 1, the Enacting
Formula and the Title were added
to the Bill.

PROF, D. P. CHATTOPADH-
YAYA: 1 move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:
*That the Bill be passed.”
The motion was adopted,

14.50 hrs.
DENTISTS (AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND
HOUSING (PROF. D, P. CHATTO-
PADHYAYA) : Sir, I move* :

“That the Bill further to amend
the Dentists Act, 1948, as passed
by Rajya Sabha, be taken into
consideration.”

This is again a very small piece of
legislation with very limited objectives.
It is about some unfortunate dentists,

. because some denists have come over
to India as reé:atﬁates from Burma
and Ceylon and from what we now call
Bangladesh. We find that some of these
unfortunate dentists have not found
any livelihood, So we want to' see that
they get some sort of livelihood,

The other object of the Bill is this.
Up till now, the Dental Council of
India was vested with the powers to
look after the methods and modalities
of imparting education in dental sub-
jects. We want to see that these powers
are vested in the Government of India,
because, to bring about some sort of
uniformity in the dental education in
the country, we need this transference
of power from the Dental Council of
India to the Government of India.

The other objective we are .se:ekmg
to achieve in this Bill is providing a
sort of common standard, ethos or pro-
fessional ethics and etiquette in the

SRAVANA 27, 1894 (SAKA)

Dentists (Amdt.) Bill 214
country. We have also slight] reorga-
nised and redefined the ﬂteygnn'es :f
the representatives on the Dental Coup-
cil of India which are now under the
control of the Government of India,

There are two categorj i
fications we recognise, gC.‘m:;sis ?ﬁquaf:
gory of _dentists who have approved
qualifications from India, and the other
is the dental gqualifications obtained
from abroad. But the dentists who have
come over to this country as repatriates
from Bangladesh, Burma and Ceylon
may not come, and in fact they do not
come, under any of these categories.

iIs why we want to have a sepa-
rate category provided, so that thege
people can earn their bread.

. With these three or four objecti
In view, we have brought this Ileeﬁslv:
tion beflore the House for its considera-
tion, With these words, I commend this
Bill for the consideration of the house,

MR. DEPUTY-S : i
" PEAKER: Motion
“That the Bill further to amend
the Dentists Act, 1948, asg passed

by Rajya Sabha, be taken i
consideration.” e

Now, there is an amendment
motion for  consideration byto ll:)h:
!i.?axmmam:n Pandeya. Are you moving
1

DR. LAXMINARAIN PAN
(Mandsaur) : Yes; [ move: BETA

“That the Bill further
the Dentists Act, 1948, tI'J‘:'e reafx:r:g
to a Select Committee consisting
of 8 members, namely:
. Shri Bhagirath Bhanwar
. Shri Khemchandbhai Chavda
Shri M. C Daga
Shri K. M “Madhukar”
Shri Dhan Shah Pradhan
Shrj Ramkanwar
Shri R, R. Sharma; and
8. Shri Uma Shankar Dikshit
With instructions to report '
first day of the next session?? (S?Y the
DR, SARADISH ROY (Bolpur) ;
Mr. Deputy-Speaker, Sir, while fpca)k-
ing on this amendment Bill, I want to
make some general observations,
Now-a-days, in the engineering and
medical services, many posts remain

NoMbhWR e

sMoved with the recommendation of the President,



